Li v " The Central Administrative Tribunal,

Patna Bench, Patna,

Registration No. 0OA - 651/96

KoCc Majumdar.& ‘Gth‘ers sses s evs o o Applicanto

~

5 i

Versus ' f,'
Union of India & ﬂiéars Cetasenanans Respondants.

Ry

CRODER

3./ 7.3.97. Shri C.5.P. Sinha, the learned counsel for the

: applicant.

-

Heard learhed counsel for the applicant, This 0A

has been Filéd'by three appliéants challenging their

" reversions by orders dated 23.2.92, 2.5.96 and 10.5.96
Annexure A/1, A/2 and A/3 respectively of this 0A.
Reversion order has been challenged on varioué grounds.
It has also been asserted by the applicants that they
had made representations to the authorities concerned
against the reversion being illegal. It has also been
stated that the representations made by the applicants
have not been disposed of so far by the authorities
concerned.,
2. ' In view of the statement of the learned counsel
for the épplicant, we thiﬁk it will be proper'to issue
necessary direction to the Divisional Railway Manager,
NeFo Railuway, responaent No. 2 to dispose of the
representations filed by the applicants.

3., e héreby dirsct that'thé respondent No. 2,

the Divisional Railway Manager (in short)DRM) shall
i g dispose of the representatioﬁs filed by the applicants

{ ﬁ ‘ within a period of three months from the date on which

\ ~ the certified copy of the order is received by him. We

further direct the applicants to file 'A}fresh copies
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6? radreseﬁtétionévuhichhthqy have already moved before
’ the respoﬁdent‘ﬂo.iz Qifﬁin %Iwaék from today.
L - 4. . ..udith this direction, the OA is f‘;inallﬂy disposed.
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. | | ]
...Llet a copy of this order be supplied to the

learned counsel for the;apwl?cant within tudo i;gi;// .
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/ces/ (S.R. Ad;éi)-'t R . {V.N. Mehrotra)
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